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ACT No. XXIX or 1865.

PasseEp BY THE GOVERNOR-GENERAL OF INDIA IN COUNCIL.

(Received the assent of the Governor-General on the 22nd December 1865).

An Act lo amend the Pleaders, Mookhtars and Revenue Agents’ Act, 1865,

Whereas it is expedient to amend the Pleaders, Mookhtars and Revenue

Preamble. Agents’ Act, 1865 (Act No, XX of 1865); It is enacted as
follows :— '
. 1. Notwithstanding anything contained in the Pleaders, Mookhtars and

~ Revenue Agents’ Act, 1865, any person who at the time
Persons qualified as . . N .
Pleaders or Mookhtars When such Act shall come into operation shall be duly
;‘g}g‘ Aot N o. XX of  qualified to practise as a Pleader or Mookhtar in any Court
operation, may conti- in aify part of the territories in‘which the said Act shall take
nue to practise for six , . .
months as if that Act effect, shall and lawfully may continue to practise as a
had not been passed, : .

, Pleader or Mookhtar, as the case may be, in such Court for
the period of six calendar months from the time when the said Act shall come
into operation in that part of India, without being admitted or enrolled, or
having previously obtained a stamped certificate in pursuance of the said Act

in the same manner as if such Act had not been passed.

Fees now payable 2. All fees which are now by law payable upon pro-

by any-person in _re- cecllings in any Court by any party in respect of the fees
spect of his adversary’s . ' ) .

Pleador to bo payag]e of his adversary’s Pleader shall continue to be payable,
during the sixmonths,  5nd may be allowed during the said period of six calendar

had not been passed.  months as if the sald Act had not been passed.

3. Notwithstanding
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. . . . . . s . ’
3. Notwithstanding anything contained in the said Act, any person

Pergons praclising ag
Revenue Agents when
Acgt No. XX of 1865
shall come into opera.
tion, may countinue to
practise for six months
as if that Act had not

who at the time when such Act shall come into operation
shall practise as an Agent in any proceeding bhefore the
Board of Revenue or in any Office subordinate to such
Board, in any part of the territories in which the said
Act shall take effect, shall and lawfully may continue

been passed. . ‘ ) .
to practise as an Agent before such Board or in such

Office,. as the case may be, for the period of six calendar months from the
time when the said Act shall come into operation in that part of India,
without being admitted or enrolled, or having previously obtained a stamped
certificate in pursuance of the said Act in the same manner as if such
Act had not been passed.

4. Whenever the High Court shall cause a certificate, whether ori-
ginal or renewed, authorizing the holder to practise as a Plead-
er in the Courts mentioned in Clause (¢) of Section 10 of
the said Act, to be issued to a person entitled, under the
proviso in Section'd of the same Act, to be admitted and
enrolled as ‘a Pleader in the High Court without passing
any examination, the Court may in such certificate authorize
the holder to practise as a Pleader in Small Cause Courts
in addition to the Courts mentioned in the said Clause (c),
and he shall thereupon be entitled to practise as last aforesaid, subject to the
conditions contained in the said Act as to the duration of and stamp on a cer-
tificate authorizing the holder to practise as a Pleader in the Courts men-
tioned in the said Clause (c).

High Court may
permit person entitled,
withoutexamination,to
a certificate authoriz-
ing him to practise as
a Pleader in the Courts
mentioned in Act No.
XX of 1865, Section
10 Clause (c), to prac-
tise in  Small é)uuse
Courts.

5. In the construction of this Act and of the said Act No. XX of 1865,
the expression ¢ Office subordinate to such Board’ and, in
the: construction of the latter Act, the expression ¢ Revenue
Office,” shall be taken to apply to Collectors and Deputy.Collectors trying suits
under Act No. X of 1859 (fo amend the law relating to the recovery of rent in
the Presidency of Fort Williom in Bengal).

JInterpretation Clause.

This Act to be taken
as part of Act No.
XX of 1865,

6. This Act shall be read with and taken as part of
“ The Pleaders, Mookhtars and Revenue Agents’ Act, 1865.”




